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(c) whether It is also a fact that the 
firms have refused payment of the 
principal amounts and stopped pay-
ing monthly lnterest to the depositors 
for the last several months; and 

(d) whether Gov<ll'nment propose to 
appoint an AdministratLr just as 
they have done in the case of Mis. 
Anand Finance (p) Ltd. for the above 
firm also to protect the intereata of. 
the depositors? 

The Minister of State in the Minis-
try or Law (Shrl C. R. Pattabhl 
Raman): (a) and (b). The Company 
has accepted deposits from the public 
to the tune of several lakhs at rupees, 
but the exact amount of .uch deposits 
could not yet be ascertained, as the 
al:oounts of !(he company have not 
been audited since 1961. 

(c) Complaints re<:eive<\ by the 
Company Law Board indicate that 
the management have refused pay-
ments to depositors in se 7E'ral cases. 

(d) On a petition under Secion 391 
of the Companies Act. the High Court, 
Punjab have appointed 3. Board of 
Directors of Anand Finar.ce Private 
Limited. Government had no hand in 
the said appointment. 

Reserve Bank Loan to Bibar 
Cooperative!J 

Z606-Tl. Shrlmati Ramdu'ari Sinha: 
Will the Minister of Food. AJrl'icuJ.-
tare, Communit,. Development and 
CooperatiOn be pleased to state: 

(a) whether it is a lact that the 
Reserve Bank of India l-ropose to 
sanction a loan at Rs. 4 <rores for 
ahort term to Bihar Cooperatives; 

(b) if so, the cOnditions Jf the loan; 
(c) the steps to be taken so that 

the conditions of loan are fulfilled; 
and 

(d) whether there Is any proposal 
for conversion Of short term loans 
into medium term loans? 

The Deput,. Minister in the Minis-
try of Food, A~cnlture, Commnnlty 
Devel_ea.! and Cooperation (Shrt 
Shyam Dhar MIsra): (a) Yes, Sir. 

(b) to (d). Information L8 bein!! col-
lected and will be laid on the Table 
of the Houae. 

1% hrII. 

CALLING ATTENTION TO MATTERS 
OF URGENT PUBLIC IMPORTANCB 

REPoRTED LIKELmOOD OF SUSPENSION or 
U.S. GRAIN SIfiPMENTS 

Shrimati Tarkeshwari Sinha (Barh): 
Sir, I call the attention of the Minis-
ter of Food, Agriculture, Community 
Development and Co-operation to the 
following matter of urgent pUblic im-
portance and I request that he may 
make a statement thereon: 

Reported likelihood nf suspcnsloll 
of U.S. grain shipments. 
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The Minister or Food, A~ienltare. 
Community Development and Co-ope-
ration (Shri C. Subramanlam): At 
present the bulk of our requirement. 
of imported foodgrains are imported 
from USA under P L 480. The 
balance of funds still available under 
the September 1964 Agreement, as 
amended by exchange of letters from 
time to time, would enable a shipmen! 
of about 3.5 lakh tonnes of wheat and 
milo from U.S.A in December, 1_ 
With the quantities which have d-




